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Jammu and Kashmir ij Parivesh Bhavan, Forest Complex
Pollution Control Committee |;~w—w n Transport Nagar, Jammu, 180 006

AT P ] g

chairman87jkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881, 2476925

Silk Factory Road
Rajbagh, Srinagar, 190 008

Consultant (Judicial),
Hon’ble National Green Tribunal, (P.B)
New Delhi.

No. JKPCC/NGT/OA 720-2024/ |5 |5 - | 016 Dt. 1+ -09-2024.

Sub: - Compliance Report of Jammu & Kashmir Pollution Control
Committee in compliance to Hon’ble National Green Tribunal
directions dated 03-07-2024 passed in OA No. 720 of 2024 News Item
titled “Tawi Barrage & River Front Project in Jammu destroying River
inviting Disaster” appearing in Sandrp in dated 11-05-2024.

Sir,

Incompliance to the Hon’ble National Green Tribunal Order dated 03-07-
2024 passed in OA No. 720 of 2024 News Item titled “Tawi Barrage & River
Front Project in Jammu destroying River inviting Disaster”, the Compliance

Report of J&K Pollution Control Committee is submitted herewith.

Itis therefore, requested that the Compliance Report may kindly be taken
on record and placed before the Hon’ble National Green Tribunal for
consideration.

Yours faithfully,

Encl: (As above) gﬁdg[é( o
(Ghansham Singh) JKAS

Member Secretary |z.g .
JKPCC, Jammu ;Lé‘

Copy to the: -

1. Sh.G.MKawoosa, Additional Standing Counsel, Supreme Court of India
/ Hon’ble NGT New Delhi, for information and necessary action. This is
in reference to Govt. of J&K Order No. 15387-JK(LD) of 2024 Dated 03-
09-2024.
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Before the Hon’ble National Green Tribunal

IN THE MATTER OF

Principal Bench, New Delhi

Original Application No. 720 of 2024

News item titled “Tawi Barrage &
Riverfront Projects in Jammu destroying
river inviting disaster” appearing in
sandrp.in dated 11.05.2024.

Compliance Report of Jammu and Kashmir Pollution Control Committee in

compliance to Hon’ble National Green Tribunal directions dated 03.07.2024

passed in OA No. 720 of 2024 titled News item titled “Tawi Barrage & Riverfront

Projects in Jammu destroying river inviting disaster” appearing in sandrp.in

dated 11.05.2024.

Background:

That the Hon’ble National Green Tribunal was pleased to pass following

directions vide order dated 03.07.2024 in OA No. 720/ 2024:-

1. So far, both the projects Tawi barrage and RFD are incomplete. The projects

have common components supplementing each other but are being built by

different agencies separately without any coordination. Both projects have

undergone changes in design, DPRs and have been facing delays in

execution for long while the construction cost has already crossed Rs. 324

crores including Rs. 131.53 crore in Tawi barrage and Rs. 194 crores in first

phase of Tawi RFD. Additionally, both projects have suffered flood damages

and are vulnerable to flood threats apart from having potential to turn the

flood into disaster.

2. The above matter indicates violation of the provisions of the Environment

Protection Act, 1986 and the Water (Prevention and Control of Pollution) Act

1974.
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3. The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled
enactment.

4. Let notice be issued to the above respondents for filing their response at
least one week before the next date of hearing.

R rt:

In compliance to the directions of Hon’ble National Green Tribunal dated
03-07-2024 in OA No. 720 of 2024, the Commissioner, Jammu Municipal
Corporation was requested to provide the status of the following points vide
this office No. JKPCC/Sc./OA-720/2024/346; 02.08.2024 (Copy enclosed
as Annexure ‘1°): -

a) Environment clearance for the Project under EIA Notification, 2006
issued by MoEF&CC, Gol, New Delhi.

b) Consent to Establish as required under the Water (Prevention and
Control of Pollution) Act 1974 & Air (Prevention and Control of
Pollution) Act 1981.

c) Cleaning of nallahs entering River Tawi & their connectivity with STP

at Bhagwati Nagar.

Furthermore, the Deputy Commissioner, Jammu, CEO, Jammu Smart City
Limited (JSCL), SE, Irrigation & Flood Control (Hydraulic) Jammu and Director,
Geology and Mining, J&K were also requested to furnish their report on the issues
raised in the aforesaid application before the Hon’ble NGT on the references

indicated against each as under:

S.No. | Department Vide No. & Date Annexure
1 Deputy Com“rﬁFs_éi"c?her, JKPCC/ScA/OA720-2024/986 | Annexure 2
Jammu dated:11-09-2024.
2 Chief Executive Officer, | JKPCC/ScA/OA720-2024/988 | Annexure 3
Jammu Smart City Limited | dated:11-09-2024
_3 Director, Geology & | JKPCC/ScA/OA720-2024/985 | Annexure 4
' Mining Department, | dated:11-09-2024.
] Jammu
Page 2 of 7
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The Superintending | JKPCC/ScA/OA720-2024/987 1 Annexure 5
Engineer, Irrigation & | dated:11-09-2024 |
Flood Control (Hydraulic), !

Jainmu !

The Commissioner, Jammu Municipal Corporation, Jammu in his response

submitted vide letter No. JMC/Estt/4175-76 dated 14-09-2024 submitted that :-

Ts

2.

Tawi River Front Development Project is executed by the Jammu Smart
City Limited (JSCL) while the Barrage Project pertains to Irrigation &
Flood Control Department of the UT of Jammu and Kashmir.

Since the Project and issues raised in the application largely pertains to
the Irrigation and Flood Control Department of the UT of Jammu and
Kashmir and better position to respond about the concerns and issues
raised in the application and therefore are necessary parties in the case

may also be arrayed as respondents.

. That there is no rise in the Solid and Liquid Waste Pollution, instead

efforts have been made to prevent flowing of waste water from 6 nallahs
falling on the left bank of River Tawi and 12 nallahs falling on the right bank
of the River Tawi directly into the river as this effluent is one of the primary
sources of river pollution and contamination, which not only makes it

injurious for aquatic life but also unfit for irrigation purposes as well.

. The Sewage and Drainage Department have undertaken measures to

divertthe nallahs upstream the project area by constructing Intermediate
Pumping Stations (IPSs). These IPS pump the effluent into the main trunk

sewer carryingitdirectly to the STPs on the left and right banks of the River

Tawi.

. That the sewage flowing directly into these nallahs has been connecting

to 4 MLD, Sewerage Treatment Plant constructed at Beli Charrana, the
plant is functional and processing sewage waste into the manure and

treated water is pumped back into Tawi.

. 5 nallahs namely Gujjar Nagar, Jogi Gate, Prem Nagar, Christian Colony

and Qasim Nagar falling on the right bank of River covered into 2
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packages. Package 1 of interception and diversion of nallahs, generating
273.04 Ips (liters per second) of wastewater and Gujjar Nagar, Jogi Gate,
Prem Nagar and Residency Road and adjoining areas will be covered
under this project. Against allotted cost of Rs. 9.30 Crores, 80% of the
civil work of these nallahs has been completed and remaining shall be
completed by the end of 2024. After completion, the waste water of these
nallahs will be collected into the intermediate sewer pumping stations
and then shall be pumped to 30 MLD STP for treatment at Bhagwati
Nagar.

7. 4 Nallahs namely, Dhounthly, Jhullakha Mohalla, Peerkho-l and Peerkho-
Il (main Nallha) falling on the right bank of the River have been covered in
package-2 of interception and diversion of Nallahs, generating 277.70 Ips
of waste water and these areas will be covered under the project. Against
the allotted cost of Rs. 21.47 Crore, survey and Design is in progress and
the work will be completed by the end of 2025. The wastewater of these
nallahs under UEED will be collected through RCC pipe network and
collected in proposed equalization tank of 10 MLD capacity, and the
same shall be pumped to 30 MLD STP for treatment at Bhagwati Nagar
through 500/600mm dia.

8. That adequate provision for construction of interceptor drains for 5
intercepting Nallahs namely, Rehari, Krishna Nagar, Rajinder Nagar
(Right bank) and Warehouse and Bikram Chowk (Left bank) has been
made in the River Front Project.

9. The interceptor drains are being constructed for carrying the sewage
laden effluent directly into the STPs on the left bank and right bank
thereby preventing the nallahs from directly debouching into the
proposed lake. This will eliminate any chance of pollution and
contamination of River water and will keep the lake pristine.

10.  Thatfor facilitating the execution of the Tawi River Front Project, area
lying between the Tawi Bridge and Bhagwati Nagar Bridge, near

Warehouse, huge quantity of legacy waste dumped on the River banks
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over the decades was removed during the period from march 2022 to
October 2022 by deploying machinery including the track excavator and
big tippers (9-10 cum capacity) and approximately 17110 MT of garbage

and silt was disposed off from the area.

The Chief Executive Officer, Jammu Smart City Ltd. has submitted its report
vide No. CEO/Smart City/2024-25/20167-72; dated 14-09-2024 (Copy enclosed

as Annexure ‘6’). The highlights of the report is as under:-

i S. Point Reply
| No.
| a) Environment clearance for | The Tawi River Front project under

the Project wunder EIA | execution has no built-up area, as only
| Notification, 2006 issued by | diaphragm wall panels for Riverbank
MOEF&CC, Gol, New Delhi. | protection, sewerage interceptor drains
‘ and open to sky promenades are being
constructed. The total area of stepped
| promenades constructed at 4 levels on left
i bank and right bank and at two levels on
central island is approximately 62,00 sgm
and hence EIA and Environmental
Clearance for the project is not required at

this stage.

b) Consent to Establish as | The Consent to Establish and Consent to

required under the Water | Operate of dedicated batching plant and
| (Prevention and Control of | crushing plant for Tawi River Front Project
Pollution) Act 1974 & Air | has been obtained from J&K Pollution
(Prevention and Control of | Control Committee prior to the taking up of

Pollution) Act 1981. the execution.

C) Cleaning of nallahs entering | i) That instead of increasing the solid and

River  Tawi &  their liquid waste pollution flowing into the
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connectivity with STP at

Bhagwati Nagar

i)

River, the waste generated in various
Nallahs has been prevented from
flowing directly into the River Tawi.
Adequate provision for construction of
intercepted drains for intercepting
these Nallahs has been made in the
River Front Project. The intercepted
drains are being constructed by laying
RCC Hume pipes of sufficient dias as
per the requirement which run parallel
to the Promenods for carrying the
sewage laden effluents directly to the
STPs on the left bank and right bank
thereby preventing the nallahs from
directly debouching into the proposed
lake.

The 5 nallahs namely, Rehari, Krishna
Nagar, Rajinder Nagar (Right bank) and
Warehouse and Bikram Chowk (left
bank) which are in the project reach
are being intercepted by JSCL through
intercepted drains and prevented
them from flowing into the River.
Other nallahs on the upstream of the
projectreach on left bank and right bank
are being diverted by Sewerage and
Drainage Department about which a
detailed report has been furnished by
the Jammu Municipal Corporationin the

reply to Hon’ble NGT.
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Water Quality Analysis Report:

The J&K PCC is regularly monitoring of the water quality of the River for different
parameters (23 parameters) at 4 stretches along the River length. According to the
water analysis report for the Month of July 2024, it is observed that there is no
alarming pollution as the level of BOD and COD are within the permissible limit.
No Ammonical Nitrogen has been observed in all the 4 stretches. Copy of the

report enclosed as Annexure-7.

Prayer:
In the premises, it is therefore respectfully prayed that the report may kindly

be taken on record before the Hon’ble National Green Tribunal for consideration.

(Ghans%em SinghTQr

Member Secretary
J&K PCC

Page 7 of 7
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Jammu and Kashmir Pollution Control Committee

Silk Factory Road
Rajbagh, Srinagar, 190 008

Tel - 0191-2476927; mail - membersecretaryjkspch@gmail.com

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

NGT Matter !
The Commissioner,
Jammu Municipal Corporation,
Jammu.
No.: JKPCC/Sc./0A-720/2024/ Ay Date: 2-08-2024
Sub: 0.A No.720/2024 News item titled: “Tawi Barrage & River front Project

in Jammu destroying River inviting Disaster” appearing in sandrp in
dated 11.05.2024.

" Order of Hon’ble NGT dated 03.07.2024.

Please refer to the subject & reference cited above. In this connection, I am

to convey that the O.A referred to above is being heard by Hon’ble NGT and the

order passed in the matter on 03.07.2024 is enclosed herewith for your perusal. The

Hon'ble NGT in the aforesaid order has among other things observed as follows:

I. “The above matter indicates violation of the provisions of the Environment

Protection Act, 1986 and the water (Prevention and Control of Pollution) Act
1974.”

2. "The News item raises substantial issue relating to compliance of the

environmental norms and implementation of the provisions of scheduled

enactment.”

Inview of the above, you are requested to provide J&K PCC status of

a) Environment Clearance for the Project under EIA notification, 2016 issued
by MoEF& CC Gol, New Delhi.

b) Consent to establish as required under the Water (Prevention and Control

of Pollution) Act 1974 & Air (Prevention and Control of Pollution) Act,
198%.

flmnefum- _}1
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¢) Cleaning of Nallahs entering River Tawi & their connectivity with STP at
A
Bhagwati Nagar.

Besides, you are requested to provide the response of JMC on various issues
raised in the application.

Since the matter is listed on 18.09.2024, it is requested that information
above may kindly be provided to the JKPCC by or before 24.08.2024.

Yours Sincerely,

[Ghansl%am %‘ngh]]KAS

§ Member Secretary
% y
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Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

lTUWTSA Silk Factory Road

NEW DELHI 2024 )
Rajbagh, Srinagar, 190 008

Jammu and Kashmir
Pollution Control Committee

chairman87jkspcb@gmail.com
membersecretaryjkspch@gmail.com

0191 - 2472881, 2476925

Deputy Commissioner,
Jammu.

No.: JKPCC/Sc./OA-720/2024/ q 06 Date: |[-09-2024
Sub: O.ANo.720/2024 News item titled: “Tawi Barrage & River front Project in Jammu
destroying River inviting Disaster” appearing in sandrp in dated 11.05.2024.

Ref: Hon’ble NGT Order dated 03.07.2024.
Sir

Kindly refer to the above captioned subject. In this connection, | am to convey that
the O.Areferred to above is being heard by Hon’ble NGT and the order passed in the matter
on 03.07.2024 is enclosed herewith for your perusal. The Hon’ble NGT in the aforesaid

order has among other things observed as follows:

“River Front Projects (RFD) in Jammu destroying the Tawi river leading to
gradual decline in flows, continual rise in solid and liquid waste pollution,

encroachments, and riverbed mining.”
In the light of above issues, you are requested to share status of encroachments

around Tawi River in the area from Bhagwati Nagar to Bikram Chowk area.

Yours faithfully,

(Ghans%g%i’:;c)‘jg's

Member Secretary

J&K PCC -9 "y
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Parivesh Bhavan, Forest Compiex
Transport Nagar, Jammu, 180 006

- //"._H‘\\
Jammu and Kashmir F?{‘;—“;;C\S\;_

Pollution Control Committee

lTWSA Silk Factory Road

chairman87jkspcb@gmail.com
NEW DELHI 2024 )
Rajbagh, Srinagar, 190 008

membersecretaryjkspcb@gmail.com
0191 - 2472881, 2476925

Chief Executive Officer,
Jammu Smart City Limited (JSCL),
Jammu.

No.: JKPCC/Sc./0A-720/2024/ OF o Date: | F09-2024

Sub: O.A No. 720/2024 News item titled: “Tawi Barrage & River front Project in Jammu
destroying River inviting Disaster” appearing in sandrp in dated 11.05.2024.
Ref: Hon’ble NGT Order dated 03.07.2024.

Sir

Kindly refer to the above captioned subject. In this connection, | am to convey that
the O.A referred to above is being heard by Hon’ble NGT and the order passed in the matter
on 03.07.2024 is enclosed herewith for your perusal. The Hon’ble NGT in the aforesaid order
has among other things observed as follows:

1. “The above matter indicates violation of the provisions of the Environment Protection
Act, 1986 and the water (Prevention and Control of Pollution) Act 1974.”
2. “The News item raises substantial issue relating to compliance of the environmental
norms and implementation of the provisions of scheduled enactment.”
In view of the above, you are requested to provide J&K PCC status of
a) Environment Clearance for the Project under EIA notification, 2016 issued by
MoEF& CC Gol, New Delhi.
b) Consent to establish as required under the Water (Prevention and Control of
Pollution) Act 1974 & Air (Prevention and Control of Pollution) Act, 1986.
c) Cleaning of Nallahs entering River Tawi & their connectivity with STP at Bhagwati
Nagar.

Besides, you are requested to provide the response of Smart City on various issues
raised in the application.
Since the matter is listed on 18.09.2024, it is requested that information above may
kindly be provided to the JKPCC by or before 14.09.2024.
Yours faithfully,
(Ghansfﬁg%gh), JKAS ];,9 . )}

Member Secretary
J&AK PCC
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Jammu and Kashmir ,f’ZME-\ Parivesh Bhavan, Forest Complex

- Pollution Control Committee ”m Transport Nagar, Jammu, 180 006
chairman87jkspcb@gmail.com " E?“WTSA Silk Factory Road
membersecretaryjkspcb@gmail.com NENEDEERtE0Es Rajbagh, Srinagar, 190 008

0191 -2472881, 2476925

Director,
Geology & Mining Department,
J&K, Jammu.

No.: JKPCC/Sc./OA-720/2024/ Q&B Date: ||9©9-2024
Sub: O.ANo.720/2024 News item titled: “Tawi Barrage & River front Projectin Jammu
destroying River inviting Disaster” appearing in sandrp in dated 11.05.2024.

Ref: Hon’ble NGT Order dated 03.07.2024.
Sir

Kindly refer to the above captioned subject. In this connection, | am to convey that
the O.Areferred to above is being heard by Hon’ble NGT and the order passed in the matter
on 03.07.2024 is enclosed herewith for your perusal. The Hon’ble NGT in the aforesaid

order has among other things observed as follows:

“River Front Projects (RFD) in Jammu destroying the Tawi river leading to
gradual decline in flows, continual rise in solid and liquid waste pollution,

encroachments, and riverbed mining.”

As such, you are requested to share the factual report w.r.t river mining, if any,

carried out dung the execution of the project.

Yours faithfully,

(Ghansha s“F.‘g)lﬁi?E?

Member Secretary 1H-9.
J&K PCC 7 1?
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Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Jammu and Kashmir

; § JEK PCC \
Pollution Control Committee Ifw—“‘““_"

g?r;ew DELHI zauA Silk Factory Road
Rajbagh, Srinagar, 190 008

chairman87jkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881, 2476925

Superintending Engineer,
Irrigation & Flood Control (Hydraulic),
Jammu.

No.: JKPCCJSc.fOA-vzofzozuqaf} Date: |}-09-2024
Sub: O.ANo.720/2024 News item titled: “Tawi Barrage & River front ProjectinJammu
destroying River inviting Disaster” appearing in sandrp in dated 11.05.2024.

Ref:  Order of Hon’ble NGT dated 03.07.2024.
Sir

Please refer to the subject & reference cited above. In this connection, | am to
convey that the O.A referred to above is being heard by Hon’ble NGT and the order passed
in the matter on 03.07.2024 is enclosed herewith for your perusal. The Hon’ble NGT in the

aforesaid order has among other things observed as follows:

1. River Front Projects (RFD) in Jammu destroying the Tawi river leading to gradual
decline in flows, continual rise in solid and liquid waste pollution, encroachments,
and riverbed mining.

2. The September, 2014 floods significantly affected the project. The barrage
structures had suffered continuous damages during annual monsoon floods.
Irrigation & Flood Control had not recovered money paid in advance to the company
for the work yet to be done.

3. Despite spending more than Rs. 324 crores including Rs. 131.53 crore in Tawi
barrage and Rs. 194 crores in first phase of Tawi RFD, initially, both projects have
suffered flood damages and are vulnerable to flood threats apart from having
potential to turn the flood into disaster

In the light of above issues, you are requested to share brief factual report to J&K

PCC for further needful action.

Yours faithfully,

creni e o

Member Secretary 9.
J&K PCC 2?
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_ Jammu Smart City Limited /
‘ M“ SM&nT g!Tv filchgt; ([;:':'}ii'l::{:{;'ul}?lll:f"ﬁIl'}ri::'ll?iiaIl Building, Jammu Municipal

KHAND MITHE LDG DOGRE (.‘nrporaliun, Jammu-180001

Email:_ceo@jammusmar(city.in/ ceo-jammusmarteity@ik.gov.in,
T Website: www.jam mqsmartcilg.iu

The Chairman,

Jammu and Kashmir Pollution Control Committee,
Jammu.

No. CEQ/Smart City/2024-25/ 20| 67F —F2 Dated: ! Lj ~09-262 Ly

Subject: 0.A. N0.720/2024 News item titled “"Tawi Barrage & River Front Project

in Jammu destroying River inviting Disaster” appearing in sandrp.in
dated:11.05.2024.

Ref: Your Office Letter no. JKPCC/Sc./OA-720/2024/988 Dated:11.09.2024 and
Hon’ble NGT Order dated 03.07.2024.

Sir,

This is in the context of above referred letter wherein Jammu Smart City Limited
(JSCL) has been asked to provide the status of: -

a) Environment Clearance for the Project under EIA notification, 2016 issued by MoEF&
CC Gol, New Delhi.

b) Consent to establish as required under the Water (Prevention and Control of
Pollution) Act 1974 & Air (Prevention and Control of Pollution) Act, 1986.

c) Cleaning of Nallahs entering River Tawi & their connectivity with STP at Bhagwati
Nagar.

Reply/Status with regard to point (a): -

With regard to EC and EIA for Tawi River Front Development Project, the following brief is
submitted for your perusal: -

e The Tawi River Front project under execution has no built-up area, as only diaphragm
wall panels for river bank protection, sewerage interceptor drains and open to sky
promenades are being constructed. The total area of stepped promenades
constructed at four levels on left bank and right bank and at two levels on central
island is approximately 62,000 sgm.

« Hence, EIA and EC for the project is not required at this stage.

Reply/Status with regard to point (b): -
The consent to establish and consent to operate dedicated batching plant and crushing plant
for Tawi River Front project has been obtained from J&K Pollution Control Committee

Carnavate Offieas (e af the Chief Evemitive Offieer (CROYVISCL 4% Floar North Black Rahn Plaza. lammu 180012



. Jammu Smart City Limited

: nM .. .. SMART gll‘y (fi:::;g l[”;?l'}izt{:.mjlf*Zl;jlz)j(r:,(':futi?wlli}i:hII Building, Jammu Municipal

KHAND MITHE LOG DOGRE Lurporation, Iammu Isﬂll[il

Website: www.ja mmuamartcltv lll

(J&KPCC) prior to taking up the execution. A copy of CTE & CTO for batching plant and
crushing plant of the project are annexed for reference.

Besides, as mandated, regular water/air quality monitoring and noise pollution are being
monitored through J&KPCC regularly. The reports of J&KPCC to this effect for checking these
parameters from time to time during the execution of project are attached.

Reply/Status with regard to point (c): -

With respect to the issues raised at S.No.2 of the NGT order, it is submitted that instead of
increasing the solid and liquid waste pollution flowing into the river, the waste generated in
various nallahs has been prevented from flowing directly into the river.

At present all the nallahs on the left bank and right bank disgorge effluent directly into the
river. This effluent is one of the primary sources of river pollution. Besides being injurious
for aquatic life, this is also a primary source of water pollution and contamination which
makes it unfit for irrigation purposes as well.

An adequate provision for the construction of interceptor drains for intercepting these
nallahs has been made in riverfront project. The interceptor drains are being constructed by
laying RCC Hume pipes of sufficient dias as per requirement, which run parallel to the
promenades for carrying the sewage laden effluent directly to the STPs on left bank and
right bank, thereby preventing the nallahs from directly debouching into the proposed lake.
This single step shall eliminate any chance of pollution and contamination of river water
and keep the lake pristine (Pics of under construction interceptor drains attached).

The nallahs in the project reach of Tawi River Front that are being intercepted by JSCL
through interceptor drains and prevented from flowing into the river are as follows: -

Right Bank i) Rehari Nallah

i) Krishna Nagar Nallah

iit) Rajinder Nagar Nallah
(\:\»
Left Bank i) Warehouse Nallah

i) Bikram Chowk Nallah

Corporate Office; Office of the Chief Executive Officer (CEO) ISCL 4 Eloor, North Bloek, Bahu Plaza, Jammu 180012
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il CIN — U702000K2017SGC010105
nMM" smnnr clTy Regd. Office: 3 Floor, Town Hall Building, Jammu Municipal
£ KHAND MITHE LOG DOGRE Cﬂl’pﬂr“til}ﬂ, Jammu-180001

Email:_ceo@jammusmarteity.in/ cco-jammusmarteity@ik.gov.in,
Website: www.jammusmarteity.in

The other nallahs on the upstream of project reach on left bank and right bank are being

diverted by Sewerage & Drainage Department about which a detailed report has been
furnished by JMC in its reply to Hon'ble NGT.

As far as providing response to other issues related to JSCL project, it is stated that the

exercise is comprehensive in nature and at least a time of 8 to 10 days is required for this
purpose.

Accordingly, Hon’ble NGT has been requested for impleadment of JSCL so that a
comprehensive report in this regard can be submitted during next hearing.

Yours Faithfully

(Dr. Devansh Yadav) IAS
Chief Executive Officer
Jammu Smart City Ltd.

Copy for information to the:

Divisional Commissioner, Jammu.
Member Secretary, J&KPCC, Jammu.
Addl. Chief Executive Officer, JSCL.
Director Projects, JSCL.

Sr. General Manager (Civil), JSCL.

& oo ol

Cornorate Office: Office of the Chief Executive Officer (CEQ) JSCL 4% Floor. North Block, Bahu Plaza, Jammu 180012



g-*bz& 6:04 PM Gmail - Fw: O.A No. 720/2024 News item litled : "Tawi barrage and River Front Project in Jammu destroying River inviting Disa...

r’% @malI Director Projects JSCL <directorprojects.jsci@gmail.com>

Fw: O.A No. 720/2024 News item titled : "Tawi barrage and River Front Project in
Jammu destroying River inviting Disaster".

ceo@jammusmartcity.in <ceo@jammusmartcity.in>

Wed, Sep 11, 2024 al 5:44 PM
To: "directorprojects.jsci@gmail.com” <directorprojects. jscl@gmail.com>

From: Member Secretary <membersecretaryjkspcb@gmail.coms
Sent: Wednesday, September 11, 2024 2:14 AM

To: ceo@jammusmartcity.in <ceo@jammusmartcity.in>; ceo-jammusmartcity@jk.gov.in <ceo-
jammusmartcity@jk.gov.in>

Subject: O.A No. 720/2024 News item titled : "Tawi barrage and River Front Project in Jammu destroying River

inviting Disaster", %

Sir,

Kindly find attached JKPCC letter No. JKPCC/Sc/OA-720/2024/988 dated 11-09-2024 regarding subject for
information.

with regards

) oa 720 tawi barrage001.pdf
2116K



Pollution Control Committee

membersecretaryjkspehb@gmall com

Jammu and Kashmir Parivesh Bhavan, Forest Compley

Transport Nagar, Jammu, 180 006

chairman87jkspcb@gmail.com Silk Factory Road

Rajbagh, Srinagar, 190 008

NEW DELHI 2024

0181 -2472881, 2476925

Chief Executive Officer,
Jammu Smart City Limited (JSCL),
Jammu,

No.: JKPCC/Sc./0A-720/2024/ (1§ Date: | }-09-2024
Sub: 0.A No. 720/2024 News item titled: “Tawi Barrage & River front Project in Jammu
destroying River inviting Disaster” appearing in sandrp in dated 11.05.2024.

Ref: Hon’ble NGT Order dated 03.07.2024.
Sir

Kindly refer to the above captioned subject. In this connection, | am to convey that
the O.A referred to above |s being heard by Hon'ble NGT and the order passed in the matter
on 03.07.2024 is enclosed herve'th foryour perusal. The Hon'ble NGT in the aforesaid order
has among other things observed as follows:

( 1. “The above matter indicates violation of the provisions of the Environment Protection
\ Act, 1986 and the water (Prevention and Control of Pollution) Act 1974.”
\ 2. “The News item raises substantial issue relating to compliance of the environmental

\ norms and implementation of the provisions of scheduled enactment,”
Inview of the above, you are requested to provide J&K PCC status of
;) a) Environment Clearance for the Project under EIA notification, 2016 issued by
X% MoEF& CC Gol, New Delhi.
|
\

b) Consent to establish as required under the Water (Prevention and Control of
Pollution) Act 1974 & Air (Prevention and Control of Pollution) Act, 1986.

c) Cleaning of Nallahs entering River Tawi & their connectivity with STP at Bhagwati
Nagar.

Besides, you are requested to provide the response of Smart City on various issues
raised in the application.
Since the matter is listed on 18.09.2024, itis requested that information above may

kindly be provided to the JKPCC by or before 14.09.2024.

Yours faithfully,

Qﬁ‘g‘(‘é’“"ﬂ_
(Ghansham Singh), JKAS |

Member Secretary
J&K PCC

1.9'.;%
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Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No, 720/2024

News item titled “Tawi Barrage & Riverfront Projects in Jammu destroying
river inviting disaster” appearing in sandrp.in dated 11,05.2024

Date of hearing: 03.07.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON'BLE MR, JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1 This original application is registered suo-motu on the basis of the
news item titled "Tawi Barrage & Riverfront Projects in Jammu destroying

river inviting disaster” appearing in sandrp.in dated 11.05.2024,

2. The matter relates to River Front Projects (RFD) in Jammu
destroying the Tawi river leading to gradual decline in flows, continual
rise in solid and liquid waste pollution, encroachments, and riverbed
mining. According to the article, the government of Jammu has been
pumping crores of rupees into an artificial lake and RFD project for over
past one and half decade in a non-transparent and questionable manner.
Initially, the project was to be completed in 2 years. But next one year
was lost in the drawing, designing and consultancy and the actual work
started in July 2010, Since then, the project has allegedly faced repeated
delays and cost escalation due to slow release of funds and

interdepartmental issues,

3. The news itemn states that the project was approved in 1986 by

Governor Jagmohan with an estimated cost of around Rs. 23 crores. The



main objectives were to facilitate groundwater recharge in Kandi belt, to
get 120 cusec irrigation water for Chatha, Tawi island villages and to
make Jammu an independent tourist destination. The project also had
components -to beautify riverbanks, implement flood control action plan
and divert sewage drains polluting Tawi river in Jammu. However, the

pProject saw no Progress on ground for the next two decades,

49, Furthermore, locals have even stated that the project site has been
changed many times from Nagrotu tu Nikki ‘[‘awi stretch to location
between Bahu Fort and Sldhra Bndge in 2008 and then to area covering
Bhagwati N;g‘ar to Gu_uar Nagar bridge stretch where the work started in
2‘0 10. The Sept 2014 floods significantly affected the project. The barrage
structures had suffered continuous damages during annual monsoon
floods. I&FC had not recovered money paid in advance to the company

-

for the work yet to be dorne.

5. According to the news item, the project kept gettmg delayed ancl

stalled due to financial and other 1rreguiar:t1cs Finally, the P&R Infra

S e i -

Pro_}ccts was glven pmjccl work m August 2022 through e-tendering and

the company started complcting tbe balance work since September 2022,
However, the project has missed the April 2023 deadhne and as of May
2024 the work has not been completed.Moreover, flood threats on the
T;;ei barrage project are looming large yet again. The project also faced
some damages during May and J uly 2023 flash flood spells in the river. It
is stated that only two of gates are remaining to be installed and the
barrage project would be completed by June 2024. According to the
article, this project has been environmentally Ensefsitive,wchmate maj-

adaptive and sociaﬂly exclusjve.

L



34

( (

6. So far, both the projects Tawi barrage and RFD are incomplete.
The projects have common components supplementing each other but
are being built by different agencies separately without any coordination.
Both projects have undergone changes in design, DPRs and have been
facing delays in execution for long while the construction cost bas already
crossed Rs. 324 crores including Rs. 131.53 crore in Tawi barrage and

g

Rs. 194 crores in first phase of Tawi RFD. Additionally, both projects

have suffer"ed flood damages and are vulnerable to flood threats apart

from having potential to turn the flood into disaster.

7 The above matter indicates violation of the provisions of the

Environment Protection Act, 1986 and the Water (Prevention and Control

of Pollution) Act 1974,

8. The news item raises substantial issue relating to compliance of the

environmental norms and implementation of the provisions of scheduled

enactment.

9. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon'ble Supreme Court in the matter of “Municipal

Corporation of Greater Mumbai us. Ankita Sinha & Ors.” reported in 2021
SCC Online SC 897.

10, Hence, we implead the following as respondents in the matter:

I, Jammu Municipal Corporation, Through its Commissioner
Town Hall Jammu, Jammu and Kashmir 180001

fi. Jammu Development Authority
Vikas Bhawan, Rail Head Complex, Jammu- 180004

ili. J&K Pollution Control Committee, Through its Member

Secretary



Parivesh Bhawan, Forest Complex, Gladni, Narwal, transport
Nagar, Jammu, Jammu and Kashmir- 180004

iv. Director General, National Mission for Clean Ganga
1st Floor, Major Dhyan Chand National Stadium
India Gate, New Delhi « 110002

v. Central Pollution Control Board, Through its Member Secretary
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

vi. Regional Office, MoEF & CC, Jammu,
WDP Complex, Narwal, Jammu-180010

vii.Deputy Commissioner and District Magistrate, Jammu
Wazarat Road, Peer Kho, Pakki Dhaki,

Jammu, Jammu and Kashmir 180001

11, Let notice be issued to the above respondents for filing their

response at least one week before the next date of hearing,

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
July 03, 2024
0.A. No. 720/2024
HB



(b)

J&K Pollution Control Committee
Jammu/Kashmir (www.jkspeb.nic.in)

Consent Order

Consent No.:- PCC/digital/22042817045 of 2022 Date:- 21/09/2022

Consent To Establish/Operate ( NEW ) under Section 25/26 of the Water(Prevention &

Countrol Pollution)At, 1974, and under Section 21 of the Air(Prevention & Control of
Pollution)Act, 1981, as amended is granted in favour of

Sh. Rajesh Agarwal
M/s Shree Balaji Engicons Limited
MCJ Park, Transasia Building, Warehouse, Jammu

Jammu South, Jammu( registered with DIC vide
registration No: date: )

for a period upto APRIL 2023 for GREEN category of unit as per revised classification of industrial
sector, subject to the following terms and conditions in a time bound manner :

Ihe consent granted by the Committee is restricted to Prevention and Control of Pollution only and shall not
be treated as substitute of permission required under other laws of the land.

The consent is granted valid for the manufacturing of the products / by-products of consented quantity as
mentioned below with capital investment of Rs.45,00 lakhs(as per Schedule I1):

Q_S_No. Products/BY-Products Maximum Quantity Unit
| Wame B .-
L1 Mixing of Concrete | 60 Cubic Meters/Hour |

Any chauge / enhancement 1 production capacity, process, raw materials ete shall have to be intimated to the
Committee and the unit holder has to apply afresh for the same

Compliance under Water Act :
Sewage Effluent : The unit holder has to install and maintain continuous operation of a comprehensive

treatment system as is warranted with reference to effluent quality and operate and maintain the same
continuously so as to achieve the quality of treated effluent to the following standards before disposal

Standards of Discharge for Sewage Disposal:

i Parameters | Range Conc. in mg/l except for pH r
pH between 6-9

Suspended Solids Not to exceed 100

BOD(3 days at 27 degree not to exceed 30

celsius) o L

Water Consumption and Lisposal :

1. The daily quantity of water consumption shall not excéed KLD.
ii. [he daily quantity of sewage effluent from the unit shall not exceed from KLD.

iii.]_Wa];site water generuted from the unit shall be disposed through Septic Tank, Soakage Pit or ETP as
applicable

Compliance under Air Act :

3?3 Ehe unit holder shall comply to National Ambient Air Quality Standards as per EP Act 1986 (refer rule
)2

b. The unit holder shall take adequate measures to treat the emissions generated,
comply to Environment Protection standards specific to Industry

The unit holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016

if any, during the process and

The industry can apply for Renewal/Expansion of Consent on the site www jkocimms. nic. in directly

Pagel
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o |

vi.

vii.

viii,

IX.

87

ider the Noise Pollution (Regulation and Control) Rules 2000, the unit holder shall take adequate measures
o control of noise from its own sources within the premises so as to maintain ambient air quality standards i

respect of noise to less than 75dB(A) during day time and 70 dB(A) during night time. Daytime 1s reckoned in
between 6 am to 10 pm and night time is 10 pm to 6 am

{'he unit holder shall comply to the Plastic Waste Management Rules 2016 dated 18-3-2016

Selt Monitoring Schedule

The unit holder shall have to get the samples of emission/Effluents analysed from the laboratory of J&K PCC
or laboratories approved by J&K PCC after every twelve months to the check the cfficacy of Poliutiun Control
Devices (PCDs) installed in the unit

The unit holder shall comply with the additional conditions as stipulated below:-

The unit holder has to keep a record of the environmental data monitored regularly with regard to operation

and maintenance of Pollutlon control devices viz Air Pollution and Water Pollution Control to achieve the
desired standards notified in EP Act.

Pollution Control Devices (ETP/ECD) as contemplated to achieve the quality ot effluent emission within the
tolerance limits prescribed , shall have to be operational during the course of production. The effluent/emission

shall not contain constituents in excess of the tolerance limits as laid down by J & K Pollution Control
Committee.

The unit holder shall be liable to pay compensation in case any damage is caused to the environment,

The unit holder shall abide by the directions of the Committee which will be issued from time to time.An
mfr‘m%gmentf violation or transgression of the statutory enactments of pollution control acts by the unit, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air/Water Acts and

Environment Protection Act in force.
[he unit shall be under surveillance monitoring of I & K Pollution Contrel Committee
The unit holder shall provide adequate arrangement for ﬁ%lhthlg the accidental lcakages/discharge of any air

pollutant/gas/liquid from the vessel, machinery ete. which are likely 1 cause fire hazard including
environmental pollution.

The unit holder shall adhere to general standards terms and conditions of Water / Air Acts and compliance of
environment standards as per environment protection act 1986

The unit holder should apply 60 days in advance for renewal of consent before expiry the date of this Cousent
Order

In case of violation of above mentioned conditions or any public complaint the consent shall be withdrawn,

Specific Conditions:~

| In case of any genuine complaint with respect to pollution, the unit holder shall shifl the unit to som. « ther suitable ‘
| place at his own risk and responsibility.

-

* This consent is issued purely from environmental angle and the Committee shaﬁnat be responsible for any claim,
counter claim, ownership, partnership ete of the unit. '

(o beoet 'By Order' /Sr | pguent
(TO to RD) _ Regioual Director
e
Copy to the ; Y s
|. Member Secretary J&K PCC Jammu for information

2. General Manager DIC Jammu for information.

3. D.0 PCC Jammu South for information & ensure compliance of the conditions of the
4. P.A to Chairman J&K PCC for the information of Chairman.

S. M/s Shree Balaji Engicons Limited , MCJ Park, Transasia Building, Warchouse, Jammu .
6. Office file

“The wnit holdee shall comply to environment standards as notified under the envirnment protostion Aot 1986, read with the _ aier (Prayention & Control of Pollub) At 174 &

(Provention & Control of Pollution) Act, 1981 which can ilso be downloaded from the websile wiw.jkspetnic.in o 8l 'y cpeb.uie.in

This is compufer generated document from OCMMS by JKPCC

The industry can apply for Renewal/Expansion of Consent on the site www fkocmms.nic.in directly
Page2




J&K POLLUTION CONTROL COMMITTEE
Jammu/Knshmir

Consent Order

Consent No.t= PCC/digital/22013384440 of 2022 Date:- 20/12/2022

Consent To Establish (Fresh) under Scction 25/26 of the Water(Prevention & Control
Pollution)Aect, 1974 and under section 21 ol'Il]c Alr (Prevention & Control of Pollution) Act, 1981, as
amended is granted in favour of Sh. Nitin Khajuria

M/s Shree Balaji Engicons Limited

MCJ Park Trans Asia Building Ware House Nehru Market
Jammu North , Jammu

( registered with DIC vide registrationNo: nil 12/12/2022)

for a period upto December 2023 for ORANGE category of unit as per revised classification of
industrial sector subject to the compliance of following terms and conditions in a time bound manner:-

1. The consent granted by the Committee is restricted to Prevention and Control of Pollution only and shall not
be treated as substitute of permission required under other laws of the land.

2. The consent is valid for establishment of stone crusher having consented quantity as under with capital
investment (as per Schedule 1) Rs, 58.20 lakhs. Further any change / enhancement in production
capacity, process ,raw materials shall have 1o be intimated to the Board and unit holder has to apply fresh

for the same.
[_S No. Products/BY-Products Maximum Unit
Name Quantity
1 Stone Aggregates 144000 MT/ Annum

3.  The emissions or discharpe of environmental pollutants from the unit shall not exceed the relevant
parameters and 11e st indards for the said industry ,operation or process specified under respective schedules
ofthe Environment (Protection) Rules ,1986 as amended from time to time.

4. The unit holder shall comply with the National Ambient Air Quality Standards as per EP Act 1986 (refer
rule 3(3B).

The unit holder shall comply with the Noise Pollution (Regulation and Control) Rules 2000 as amended to
maintain noise level standards less than 75 db(A) during day time and 70 db(A) during night time, Daytime
is reckoned in between 6am to 10pm and night time is 10pm to 6am,

6.  The unit holder shall comply with the water (Prevention and Control of Pollution) Act 1974 and comply to
the following parameters

a. Daily quantity of water consumption the unit shall not exceed from 05 KLD.

b. The unit holder shall take adequate safe guards for the treatment of sewerage water by way of
providingseptic / soakage pit and its discharge shall conform to the following standards

Parameters Conc. in mg/l except for pH

pH - 6-9 N

Total Suspended Solids 100 et BTE P
BOD(3 days at 27 degree Celsius) |30 /ﬁ“ i N

¥

H‘-"‘\
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=~ ¢) The unit shall be allowed to operate only during day time and unit holde, =na | submit self wonitoring repor.
of emission on six months basis when unit becomes operational.

f) This consent is issued subject to condition of installing / providing of covers to conveyer bells along with

telescopic chutes at the end of conveyer belis to mitigate dust emissions and in case of any receipt of public

complaint the stone crusher shall be closed.

15, Tn case of violation of above mentioned conditions or any public complaint !

16. he consent shall be withdrawn andunit holder shall shift the unit to another suitable site at his own risk and
responsibility.

17. The above conditions shall be enforced inter-alia under the provision of the Water (Prevention and Control of
Pollution) Act 1974, Air (Prevention and Cantrol of Pollution) ‘Act 1981 and Environment (Protection) Act
1986.

* This consent is issued purely from environmental angle and the Committee shall not be responsible for anv
claim, counter ¢jaim, ownership, partnership etc of the unit,

[
-AZ) 2idl E}n..\,.?
Ashok Kr ,{;f” (K. Ram shé(/wz\afgpﬁl&\f _

Asstt Env, Engincer Member SEcrcfary

Copy to the :
Regional Director PCC Jammu for information.

Director Geology Mining Jammu for information & ensure compliance under FIA Notification & EP Act.
General Manager DIC Jammu for information,

D.O PCC Jammu North for information & ensure compliance of the conditions of the consent.

P.A to Chairman J&K PCC for the information of Chairman

M/s Shree Balaji Engicons Limited MCJ park Trans Asia Building Ware House Nehru Market , Jammu for
information .
7. Office file

R

LS |
s pE POLQ;;;\“.

(9}

A

ment pml'l:—;‘bo Act 1986, read with the Water (Prevention & Conuol of
o

ieh can alsp. downleaded from the website www, jkspeb nic.in or at

. i :
The unit holder shall comply 10 environment standarfs=s notified unds

AP e e
Pollution) Act 1974 & Air (Prevention & Control afzPoll

M.cE«E.nic_in
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“T'his is computer generated document from OCMMS by JKPCB"

The Industry can apply for Renewal/Expansion of Conseni on (e Site wavw. jkocmm.pic.in directly

Paged
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J&K POLLUTION CONTROL COMMITTEE
Jammu/Kashmir

Consent Order

Consent No.:- PCC/digital/23043639522 of 2023 Date:- 03/08/2023

Consent To Operate (Fresh) under Section 25/26 of the Water(Prevention & Control

Pollution)Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981, as
amended is granted in favour of Sh. Nitin Khajuria

M/s Shree Balaji Engicons Limited

MC]J Park Trans Asia Building Ware House Nehru Market Jammu North |
Jammu

( registered with DIC vide registrationNo: Nil dt; 12/12/2022)

for a period upto July 2024 for ORANGE category of unit as per revised classification of industrial
seetor subject to the compliance of following terms and conditions in a time bound manner:-

The consent granted by the Committee is restricted to Prevention and Control of Pollution only and shall not
be treated as substitute of permission required under other laws of the land.

The consent is granted valid for operate of stone crusher having consented quantity as under with capital
investment (as per Schedule II) Rs. 58.20 lakhs. Further any change / enhancement in production

capacity, process ,raw materials shall have to be intimated to the Board and unit holder has to apply fresh
for the same.

SNo. | Products/BY-Products Maximum Unit
—_ . SRS G S S
1 Stone Aggrepates 144000 MT/annum

R = |

The emissions or discharge of environmental pollutants from the unit shall not exceed the relevant

parameters and the standards for the said industry ,operation or process specified under respective schedules
ofthe Environment (Protection) Rules ,1986 as amended from time to time.

’l‘[-lne un3i}3 holder shall comply with the National Ambient Air Quality Standards as per EP Act 1986 (refer
rule 3(3B).

The unit holder shall comply with the Noise Pollution (Regulation and Control) Rules 2000 as amended to
maintain noise level standards less than 75 db(A) during day time and 70 db(A) during night time, Daytime
is reckoned in between 6am to 10pm and night time is [0pm to 6am,

The unit holder shall comply with the water (Prevention and Control of Pollution) Act 1974 and comply to
the following parameters

a. Daily quantity of water consumption the unit shall not exceed from 05 KLD.

b. The unit holder shall take adequate safe Euards for the treatment of sewerage water by way of
providingseptic / soakage pit and its discharge shall conform 1o the following standards

Parameters Il(;g_r_lg.__lg_-:mvgfl except for pH .
H 6-9

Total Suspended Solids B 100

BOD(3 days at 27 degree Celsius) |30 - J—

e A §h .‘-é_i"vl-' ,:‘.
; el Inst ) g&di‘n s0 as td-achieve the quality of
emissions within the limits prescribed under Environment P on Act 1986 (EP?gct). s

The unit holder shall install comprehensive air pollution corrlé?f* E
1

e hogmess

i

| e ~ 3
& /h/ (| & ,s*f._“'\. ¥ 2 1
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Implementation of following Pollution Control Measures :

Construction of wind breaking wall.

A

i

b -

B _| Construction of metalled roads within the premises.
d. Regular cleaning and wetting of the ground within the premises,
e

B.

Growing of a green belt (Broad leave frees in three rows) along the periphery.
Quantitative Standards for SPM:

[The suspended particulate matter to be measured between three meters and ten
meters from any processes equipment of a stone crushing unit shall not exceed
600 pgms per cubic meter ] from a controlled isolated as well as from a unit located
o ~|ina cluster should be less than 600 mgs/Nm',

_C _ |AdditosalParemeters .. .. .
a. All the dust emitting points like jaw / roller crushers, screeners / classifiers shall be
properly enclosed / covered,
b, Conveyor belts shall be interlocked with the crushing operation.
c. | The water spray system shall be interlocked with the crushing operation. P
d. Annual health survey of the workers permanently employed by the unit holder shall
—— RGN,
e Regulaar water spray shall be carried out at all dust emitting points, boundaries au\d—_1]
on road.

8. The unit shall not discharge any fugitive emissions from the unit beyond the permissible limits.

9. The unit holder shall abide by the directions of the Committee which will be issued from time to time. An?r
infringement/violation or transgression of the statutory enactments of pollution control acts by the unit shall

be sufficient cause to prosecute the violator in conformity with relevant section of Air, Water Acts and
Environment Protection Aet in force.

10. The consent granted shall be under surveillance monitoring of J & K Pollution Control Committee.

I1. The unit holder shall have to get the samples of emissions/cffluents analyzed from the laboratory of J&K

PCC or laboratories approved by J&K PCC to the check the efficacy of Pollution Control Devices (PCDs)
installed in the unit.

12, No raw materials shall be extracted or purchased / used Lrought from river one km upstream and one km
fromdownstream of rail/road bridge, irrigation structures and any other government infrastructure/office.

13.  The unit holder shall carry the stone aggregates /sand in covered trucks/Tippers.
14, Specific Conditions:=

a) The unit holder has to develop three rows of thick green belt along the periphery of the unit. This green belt
must include a row of adequate number of ever green bug ed tree species having good canopy.

b) The unit holder shall use authorized source of watefqud ﬂtfg@n(thal waste water is not discharged in to
any water Body. Necessary no objection coffifieate with regald f%exuaction of ground water shall be
obtained from concerned Chief Engineer , J Trtment 0N

¢) The unit holder has to install permanent
crushing point and other allied machine
without functioning of water sprinkling systén. o, TR 2 .

d) This consent is issued with condition that csﬁﬁwq‘i"rﬂ‘qm c revenuc department w1lth geo references as
per Rule 10 of SO 60 dt: 23-2-2021 to be 0 min@&!b};?}wygi hffider with in a period of six months.

e) The unit shall be allowed to operate only duking day tuﬁchﬂi
of emission on six months basis. N g™ ‘

B This consent is issued subject 1o condition of iﬁ'slalﬁﬁg‘.'hpmﬁ@rfﬁj of covers 1o conveyer belt§ along wn:h
teleseopic chutes at the end of conveyer belts to mitigaté“duﬁ"'éqnsslons aqd in case of any receipt of pubjm
complaint the stone crusher shall be closed. Being project specific the project proponent shall dismantle the
unit after completion of project work.

- 9 . . "
&r sprinkling system interlocked with the
and in no case the stone crusher operate

-

i hgt_iiqr' shall submit self monitoring report

(l’/ The industry can apply for Renewal/Expansion of Consent on the Site e fkocmms. nic.in directly
// Page?
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TX In case of violation of above mentioned conditions or any public complaint the consent shall be withdrawn and
unit holder shall shift the unit to another suitable site at his own risk and responsibility.

16. The above conditions shall be enforced inter-alia under the provision of the Water (Prevention and Control of

Pollution) Act 1974, Air (Prevention and Control of Pollution) Act 1981 and Environment (Protection) Act
1986,

* This consent is issued purely from environmental angle and the Committee shall not be responsible for any
claim, counter clgim, ownership, partnership ete of the unit.

(K. Rames )u*\‘""r’?

Agstt Env. Engineer Member Secret

Copy to the : J

I. Regional Director PCC Jammu for information,

2. Director Geology Mining Jammu for information & ensure compliance under EIA Notification & EP Act.
3. General Manager DIC Jammu for information.

4. D.O PCC Jammu North for information & ensure compliance of the conditions of the consent,

5. P.A 1o Chairman J&K PCC for the information of Chairman

6

. M/s Shree Balaji Engicons Limited MCJ Park Trans Asia Building Ware House Nehru Market Jammu for
information .

7. Office file

‘g

The unit holder shall comply o environment standards as feg Riron r%l‘fﬁgj&nl 1986, read with the Water (Prevention & Control of
Pollution) Act 1974 & Awr (Prevention & Control o[_#(.ﬂhnun) Act, 1BTEeBRGG also b downloaded from the website www.ikspeb.nic in or at

- L ey BT
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“This is computer gene g-‘-_‘da@_mm%qmdcmm by JKPCB”

The industry can apply for Kenewal Expansion of Consent un the Sie wiw wopkacmms me.in directly
Paged



9/12/24, 2:29 PM Gmall - Fwd: Pre-monsoon data, 9 3

." ) "Gma || Director Projects JSCL <directorprojects.jsci@gmail.com>

Fwd:. Pre-monsoon data.
1 mussage

Chief Executive Officer JSCL <ceo-jammusmartcity@jk.gov.in> Fri, Sep 6, 2024 at 11:13 AM
Reply-To: Chief Executive Officer JSCL <ceo-jammusmartcity@jk.gov.in>
To: directorprojects jscl <directorprojects.jscl@gmail.com>, dr tanveer2022 <dr.tanveer2022@gmail.com>

'+ -om: membersecretaryjkspcb@gmail.com

10: ceo@jammusmartcity.in, "Chief Executive Officer JSCL" <ceo-
jammusmartcity@jk.gov.in>

Cc: pikspcb@gmail.com

Sent: Thursday, September 5, 2024 4:10:42 PM

Subject: Pre-monsoon data.

8[:,
‘lcase see attachment regarding subject for information.
with regards

Regards

ACEOD
JSCL

A physico-chemical status of river tawi pre mansoon001.pdf
= 1442K
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(
Jammu & Kashmir Pollution Control Committe
Parivesh Bhawan, Gladni, Transport Nagar, Narwal, Jammu-180006
Analysis Report (Water Laboratory)
Physico-chemical status of River Tawi (Pre-Monsoon)
S.No. | Parameters ; Tl.fe!ow Tawi _ Belicharna near 4™ Between 3"&4q™ ‘Standard permissible Limits as per
I Bridge (3rd Bridge) Bridge Bridge CPCB Classification of streams for B’ —)
. L — — l i '
1. | Weather h:lear Clear Clear “hssofRivers }l
& j Temperature(°C) [ 29 29 “ | 26 o T
3. | Colour | Light brown | Slightly brown | Slighgi brown R
4. - Odour Unpleasant | Unpleasant Unpleasant | e
I —— —
S. | Dissolved 155 6.2
_| Oxygen !

6. ' pH o
7. I{fonducﬁvity

8. | Biological
}_legen Demand
9. | Nitrite-N

General Parameters

1. | Turbidity

2 ] Total Dissolved
| Solids

3. | Chemical
| ‘Oxygen Demand

' Ammonical-N

4
- 8 ‘ Phosphate-P
6. | Total Alkalinity
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Ambient Air Quality data at M.AM stadium pre-

J&K Pollution Control Com mittee, Jammu,
Parivesh Bhawan, Gladni, Transport Nagar, Narwal Jammu

monsoon near TRE site w.e.f from April 2024 to June 2024

S.no Maonth PM o PM 34 NOX SOX
100pg/m® 60pg/m’ 80 pg/m? 80ug/m*
1 April 83 19.03 11.35 2.13
s g o prrae T
3 e 8 T e 13.61 2.48

Note: - All the coneentration are expressed in pg/m* and stand

ards limits are for 24 hourly average

-}
9 e
2L I
v 6
Scientist “A”
[/C Air Lab
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J&K Pollution Control Committee, Jammu.

Parivesh Bhawan, Gladni, Transport Nagar, Narwal Jammu

Ambient Noise Level Monitoring Data Recorded at Vikram Chowk in
. Jammu City during for the month of June 2024,

B e

[T

L g

S.No. Location Zones Date of sampling Leq in dB{A) Remarks

1. Vikram chowk 26/06/2024 77.2 G hourly a erage of Noise Level At |
Commercial Zone Vikram Che wk near Tawi bridge

29/06/2024 76.8

Ambient Air Quality Standards in respect of Noise:-

) Limits in dB(A) Leq |
AREA TEGORY OF AREAZONE e e s
" Y DAY TIME | NIGHT TIME
CODE ! |
E (A) - - - !_i_n_d_déiiié.l_é;e_é - — S — e r—— — S — ?5 P I... - _— — _?D_. —_—
(B) Commercial area ' 65 50
(C) Residential area 55 4¢
(D) Silence Zone | 50 4(
T i S . e b e e S =

Day time shall mean from 6:00am to 10:00pm

*  Night time shall mean from 10:00 pm to 6:00am

*  Silence Zone is an area comprising not less than 100 meters around hospitals, educational institutions,
courts, religious places or any other area which Is declared as such by the competent authority.

ntist “A"”
. 2 I/C N¢ ise
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A1
=} N

L 'Qf*e?’ Government of Jammu and Kashmir
Pollution Control Committee
4 Jammu

/

v

Chiel Executive Officer,
Jammu Smart City Limited,

Jammu

No:- 8PCBRDINY S&)6-1& Dated:- [ §-02-2022
Subject - Development of Tawi Riverfront Project-Providing of Baseline data
Refi:= i) CEO/Smart City/2021-22/4802-07 dt. 17-01-2022
Sir,

In compliance to above reference letter on the subject, kindly find enclosed
here with the required monitored data regarding:

a) River Tawi water quality during the year 2021 at two (02) reference
monitoring locations.

b) Ambient air quality momtormg date/ status of Jammu city during the year
2021 on momtormgatthrec (03) NAMP sanctioned locations.

¢) Noise level monitoring /status during the year 2021, on monitoring at three

main locations across Jammu city.

Yours faithfully,

8“41 5(_“,&}&_).

Copy 10 : '
1) The Member Secretary, JKPCC, Jammu;qr,int
2) P.Ato the Chalrperson, }KPfiC Jammu for he {ﬁf of cha!rpetrs@n
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J8K POLLUTION CONTROL COMMITTEE JAMMU
Amblent Nolse Level Monitoring data recorded during day time at different Locations In Jammu City during the year-2021 22

Muonth

Noise Monitoring Locations in Jammu City =3
Vikram Chowlk (6/C) Govt, Madical Coliego, Gandhi Nagar,Golo Market (8/¢)
Nolse laval In  dB(a) Bakshl Nagar(C JNoiss lovel In dR{A) Nolsa level in di(a)
April-2021 79 2.5 8.0 1
May-2021 70,5 40,5 791 N
[Tune-2021 73.0 772 704
[m:yuzon 750 80.4 812 _
AUgUst-2021 75.3 751 77.8
September-2021 78.3 80,7
Octabr-2021 T 823 :
November-2021 T o, e
December-2021 605 BT 1 i
January-2022 g " W o :
f Standard Limits in dB (A) Leq.
CATEGORY OF AREA DAY TIME
A._industrial Area 75 8 (A
B._Commercial Area 63 d (A
C. Residential Ar 5 dB (A
C. Silence Area _50dB (A)

Note:- [--The nolse level has been recorded during day-ﬁmelsa-mpm),haﬁng results exs
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~
JAMMU & KASHMIR POLLUTTION CONTROL COMMITTER :
Pavivesh Blisnn, Gladnl, Transport Nagar, Narwal, T 150606
Water Lubaratory
Tawi Bridge (Year 2021)
S.No. ypnmmetem Jlanu | Febru | March [Apdl | May  Tiune ]lt}'l?h TAugust [ Septe | Gctab | Novem | Becamber [
ary | ary { mber | er her " m‘&’f""
twi. Tomeerstis 133 L6 I W IR B m m o E ﬁ V}g e
2. | Dissolved 64 |67 66 7.0 65 |62 64 |65 6.5 ARG ey 50
4. | pH 865 1875 (880 1865 |870 |860 |880 |86s 862 875 1865 | :
& |Conductivity 362 [372 1362 1390 |35 |5 [30 240 138 Tia 260 359 <50
5. | BiologicalOxyg [ 1.7 [ 3.9 | 2.0 2.1 20 2.4 25 1.7 3,
. ot a
"6 | Nitrite-N 0.098 1009 [0041 [0051 |[003 |0050 | 0048 -
7. | Turbidity 45 |54 &2 75 75 140
L& s 227 1216 [221 |230 214 : 152
9. AmmonientN | 075 | 0580 |0.666 | 0.76 | 062 071 :
1 0.06 .04

217
018 1019 1020 006|004 [0, “2’%
10 103 [104 |11 |8 : % L
12 fugat Atlatinigy | 260 | 276 | 268|284 | 260 I
- 240 372
198 in

¢ . Eans [ 1 e i
13, | Hardness as B R L I b L e i 1%
Cnety : - . s - e
14, | Culeinm ns 20 |2z |28 286 (76 | |14
15.] Magnesiuni ws | 42 “ta (s (a0 (@ |4 |10
Cal'0y

.

BT  Sodium 3a_|- : : Mt o i

17, | Petassiun - PR 2 . . : ;
18, Sulphate 25 |38 (38 42 T3 b T TSe
' i*sTI&f;ﬁi 126 12 fag a4 Ta4 |26 a3 |28 | |
 Note All the concentrations are expressed in mg/| except Temt,mture'i’cj;l‘urhldity. (NTU),Conductivity (S/cm)




W/
' JAMMU & KASHMIR POLLUTT com:.mmm’-
?ama&];mmmr&. ) r?NNmnNuml.Jmmo-lm
anuhmlm-
Bhagwatinagar (Year 2021)
'SINo. [Parameters | Janu | Febru | March | April | Way  [June | July | August | Sapte | Gctab | Novir | Becember
! , k0 mber | er ber l:g‘::i‘.‘;m"“
1 | Temperature 113 18 |19 25 75 28 27 30 24 ¥ L.
2. | Dissolved 58 [60 |55 5.7 54 |60 |64 |64 |67 |68 1380
3 pH_ 1875 1865 [875 |8.90 (865 |875 |890 |875 |8 %au % e -
4. | Conductivity [670 | 640 | 660 | 670 | 656 | 540 | 490 | 255 | 21 | 394
5. | BlologicalOxyg | 4.2 |47 |49 |56 |50 153 |40 |28 28 |47 |50 a0
| en Demand
6. | Nitrite-N 015 [0.15 |0.23 |0.28
7. | Turbidity 65 16z (72 |76
8 [tos = '339 3711404 | 392
10. Phosphite-P .034 -% z.ﬁ .0&4 3__1030
1. con 22 _-14 24.5 e
T3 [ Wardoessas | 320 | 342 |30 |38 | B
14, | Caleium 250 |210 |290 2
15| Magnesiumas | 70 |42 |30 |48
16, e 26 - . _'?'
L PP ¥ N S _
18| Sulphate 2o
i Chloride. .%, : 28 28 24 32
Note :All the concentrations are expressed in mg/l except Tamwra&m‘("'é?ummm
Lk Gyl
Sclentist *A' ‘h\

Ve Water Lab
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Union Territory o! Jammu and Kashmir _ i
FO&WMWLCOMMITYHMMU i A e ke L

.Mml?gmudmmnu on Mmuﬂ

“Notes Standard fimfisss
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Picture showing Interceptor Drain On Right Bank
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JAMMU & KASHMIR POLLUTION CONTROL COMMITTEE

Parivesh Bhawan ,Gladni, Transport Nagar ,Narwal Jammu-1800b6

Report NO
Dated:-
General information; fr gt vl
Station Type of the Name of the Location dample Date " Sample Time 1
code Water body water body §
—T ™ + —.1

Stheelads

[

974> |

‘Ql-v’.&[,

d

Litly f\%}tt

23-7-24

/0.3 oaj

Frequency Use of water in Human Activities Use based class Major Polluting Visible Effluent
Of Monitoring D/S Squrces discharge _
. v ) T 1
Madtly~ | Pries | n M| wo ]
Field Observation: 7 1.
weather Depth of Floating | Colour | Odour Water Dissolved '
stream(m) Matter Temperature Oxygen
(U:C) ¢ - (D.O);
| So- ' AEC Py
(Clews | So-loow |, [Lpf g g Tt
n s !y

}

Core Parameters

pH ' Conductivity BOD Nitrate-Nj [ Nitrite ' N . [}

7.$4 146 | BdL — Y
General parameters:
Turbidity | P- Total cob Ammonica! | Total Hardness | Calcium as

Akalinity | Alkalinity | Chloride -N as CaCo3 Caco3
as CaCo3

b2 [P | 3¢ | 2 ADL | apL o | 106 als
Magnesiu | Sulphate Calcium Magnesium ] Sodium | TDS Ortho ; | Potassiu . . % of . SAB ;
mas as Ca++ asMg++ Phosphafe |'m ' Sodium: | ¢ '
CaCo3 ;

91— |92y [34p [o0]gy [85L] 13 Jiew b

Note- All the concentrations are expressed in mg/l except for pH and COndunivitvtusl:mlig;M_uL_
~o =S e concentrations are expressed in mg/l except fo _
Analyst Analyst & 1/C water Lab {2 HeadlLabs/PSO
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JAMMU & KASHMIR POLLUTION CONTROL COMMITTEE
Parivesh Bhawan ,Gladni »Transport Nagar ,Narwal Jammu-180006

Report NO
Dated:-
General information:
Station Type of the Name of the Location Sample Date Sample Time
code Water body water body
e R el |, i
\ - - - _'2 ] .M
2743 River [ 2‘% %r 23-7-27| |z2rev |
o )
Frequency Use of water in Human Activities Use based class Major Polluting Visible Effluent |
Of Monitoring D/S Sources discharge
MW Dfﬂv\bﬂ /&lf’% 5 s /-5 M‘(,wﬂ?w J Nl .
Field Observation: z:ﬁu?%
weather Depth of Floating | Colour | Odour Water Dissolved
stream(m) Matter Temperature | Oxygen
(0C) (D.0)
| Ve |4« dodeys| 19C_ | 5.y
LCLM, $0-looem s 0
Core Parameters
pH Conductivity BOD Nitrate-N Nitrite_N '
g-io EY - — SOL - ]
General parameters: o
Turbidity | P- Total [ coD Ammonica! | Total Hardness | Calcium as
Akalinity | Alkalinity | Chloride -N as CaCo3 Caco3
as CaCo3
188 [ npL | 120 2b4.0 gpt_! DL 11y 86
Magnesiu Sulphate Calcium Magnesium | Sodium | TDS l Ortho Potassiu % of SAR
m as as Ca++ asMg++ Phosphate | m Sodium
CaCo3
20 | — 34y | £.80(96 [9 [edL | T3 1502 a8

Note- All the concentrations are expressed in mg[l except for pH and Conductivity(uS/cm), Turbldltv{m‘Ul

Analyst Analyst & 1/C water Lab HeadLabs/PSO
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JAMMU & KASHMIR POLLUT! ION CONTROL COMMITTEE
Parivesh Bhawan ,Gladni,Transport Nagar ,Narwal Jammu-180006

Report NO
_ Dated:-
General information: i
Station Type of the Name of the Location Sample Date | Sample Time
code Water body water body '
Wean
. i 2H-T-doay| [+
] 2746 River Tawwi Bsedichaxing It30pr
e
Frequency Use of water in Human Activities Use based class Major Polluting Visible Effluent
Of Monitoring D/s Sources discharge
Awigalien RAaking ) f
Mm*kl.# vatioy | WOghiAt, 2 MSN P | N eg J
P e Aher¢ Catie
Field Observdtion: LOch\q _
Weather Depth of Floating | Colour | Odour Water Dissolved |
stream(m) Matter Temperature | Oxygen
(o) (D.0)
f_ e HL‘ U\_r\_;}) e v 5
| Wear | So-towem [Mes |g e 168 C .0

Core Parameters

pH Conductivity BOD Nitrate-N { Nitrite_N W
L_8\9s [ -4 — D 030
General parameters: .
Furbidity P- Total coD Ammonical | Total Hardness | Calcumas |
Akalinity | Alkalinity | Chloride -N as CaCo3 Caco3
as CaCo3
M9 1120 | n2 | 300072 | 035 lep i
Magnesiu Sulphate Calcium Magnesium | Sodium | TDS Ortho Potassiu % of SAR
mas as Ca++ asMg++ Phosphate | m Sodium
CaCo3 )
30 _ 28 129 145 1)pb [ooup | 35 1237 o9

Note- All the concentrations are expressed in mg/l except for pH and COnductivity{uSl:m},Turbiditv{NTU).

Analyst Analyst & I/C water Lab HeadLlabs/PSO




JAMMU & KASHMIR POLLUTION CONTROL CDMMITT!E_" i
Parivesh Bhawan ,Gladni, Transport Nagar ,Narwal Jammu-180006

Report NO
Dated:-
General information: Lo
Station Type of the | Name of the.. | tocation | $4mple Date Sample Time

| code Water bod;r water body

L'run ‘Q,g\,e, Tawoi '\Sumdpur 23-7-2024] 2;/<

Frequency Use of water in Human Activities | Use based class - I'Mor Polluting Visible Efflues
Of Monitoring D/s v ) Sowrces discharge =
Y yrigadics, | BaTk: 1
Mostily [Catdlvatio 1 “3% L i B
L elers olRex % 1
_Field Observition: . oo
weather Depth of. Floating | Colour | Odour Water Dissolved
stream(m) . | Matter | Temperature | Oxygen
(0q (D.O)
e
thy 3 =% 0
~ o b -
II Q‘l eqy So-109 Uny \fe_g iff':gtu ()d(f)u_,llw & {@ ¢ 52
!_ b

Core Parameters ~

pH Conductivity - BOD. Nitéate-Ns | [ Nitrite_N '
830 IRE 0 =5 BbL

General parameters: . " B

Turbidity | P- Total . coD Ammonical [f'TetalHardness Calcium as

Akalinity | Alkalinity | Chloride -N ‘as CaCo3 Caco3
as CaCo3

[ /20 | BDL | 1280 280]50 | BDL | . 96 76
T\ﬂagnesiu Sulphate Calciumy | Magnesium Sodium | TDS Ortho " T Potassiu % of SAR
mas as Ca++ - asMg++ ' b ‘| PHosphatey | m Sodium

Caco3 ' ,

20.0| — 30-4 | 496 148 410 [BDL |35 909 |o20

Analyst Analyst & 1/C water Lab % HeadLabs/PSO




